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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
IR R X X X N X
IA 1IN APPLICATION NOS.
Applicants

Smt A. Manjula & Ors

To

2,

3.

in

REGISTERED

Commercial Complex(BOA)
.Indiranagar ‘
Bangalors - 560 038

Dated 8 9 MAY 1988

263 to 281, 4 to 6, 21 to 26, 28 to 33,

39 to 44, 59 to 63, 120, 121 to 132,

135 to 139, 188 to 215, 218 to 239,

240 to 251, 253 to 262, 283 to 303

415 to 435/88(F) & 1078 to 1083/87(F)

415 to 435/88(F) & 1078 to 1083/87

v/e

Or M.S. Nagaraje
Advocate

35 (Above Hotel Swagath)
Ist Main, Gendhinagar
Bangalore - 560 009

The Accountant Gensral
(Acocounts & Entitlements)

" Karpataka

Bangalore -~ S60 001

The Comptroller & Auditor General
of India '

No. 108, Bahadur Sheh Zafar Marg
New Delhi - 110 0602

L 2 s g

Subject

Respondente

The Accountant General (AR4E), Kernataka,
Bangalore & 2 Ors

4,

The Secrstary
Ministry of Finance
Departement of Expenditure

> New Delhi - 110 001

S.

SENDING COPIES OF ORDER PASSED

Shri M,S. Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalors -~ 560 001

Shri M, Vasudeva Rao
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

Please find enclosed herswith the copy of

the abovs said applications on 4-5-88.

Encl s As abovs

BY THE BENCH

ORDER passed by this Tribunel

—~

SECTION OFFICER
~(2JUDICIAL)
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In the Central Administrative
 Tribunal Bangalore Bench,

Bangalore

ORDER SHEET

Application No8........

Applicant

59 to 63, 120, 121 to 132, 135 to 139, 188 to 215,
218 to 239, 240 to 251, 253 to 262, 283 to 303,

263 to 281, 4 tp 6, 21 to 26, 28 tp 33, 39 to 44,

Respondent

415 to 435/88(F) & 1078 to 1083/87(F)

Smt A. Manjula & Ors
. Advocate for Applicant

- Dr M.S. Nagaraja

V/s

The AG (A%E), Karnetaka, B'lere & 2 Ors
Advocate for Respondent

M.S. Padmarajaiah

" Date Office Notes

Orders of Tribunal

Gfi ”
SECTI é
INISTRATIVE TRIB

ADBITIONAL BERCH
BANGALORE

e fHAL
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Applicants by Dr.m.S.Magaraj
and respondents by Shri M. S.Padmarajaiah.

Shri Padmarajaiah requests
for extension of time by three wmonths to
comply with our orders. Dr.Nacaraj has
no objection. Request granted.
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4 “'(> CENTRAL ADMINISTRATIVE TRIBWNAL

BANGALORE BENCH
LA K K

Commercial Complex (BDA)
Indiranagar

Bangalore -~ 560 038

Dated 3 ,‘g JAN1\989

CONTEMPT
PETITION (CIVIL) APPLICATION NOS 327 to 409, 410 to 416, 417 to 429 & 4341tosg;2488637
IN APPLICATION NOS. 218 to 239, 263 to 281, 263 to 305, 3755 435, 625 to 63 o 637,
W.P., NO. 647 to 653, 769 §0v771 & 866 to 871 . /BB(F)
Rpplicant(s) Respondent(g) ,
Shri P, Chander Mohan & 111 Ors U/s The Accountant Genmeral (R4E), Karnataka,
’ | Bangalore & 2 Ors
To _
: 4, éhri S. Venkataraman
1. Shri I.m, Shariff Secretary
Advccate : Ministry of Finance
35 (Above Hotel Bwagath) 4 - Department of Expenditure
Ist Mmain, Gandhinsgar :

New Delhi = 110 001
.~ Bangalors - 560 009 _
. _ 5, Shri M,S, Padmarajaiah v
2, Shri R.S.AR, Rao . Central Govt. Stng Counsel’
High Court Building
Bangalore - S60 001

Accountant Gensral
(Rccounts & Entitlemsnts)
Karnataka

Bangalere -~ 560 001

3, - Shri T.N. Chaturvedi
Comptroller & Auditor General of India
No. 10, Bahadur Shah Zafar Marg
New Delhi - 11C 002

Subject s SENDING COPIES OF ORDER PASSED BY THE_BENCH.

Please find enclosed herewith theccgpy ofigﬂDER/BX%¥/ZN¥EREHXBﬂBEKx
v M
passed by this Tribunal in the above saleéppllcatlonz ) on 18-1-89

: A PUTY REGISTRAR —~—
Encl ¢ As above - | © (3upICIAL)



E.P(Civil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88

P, Chander mohan & 111 ors v/s The AG (R&E), Kernataka, Bangalore & 2 Ors
I.M. Shariff MeS. Padmarajaiah
Daxe \ Office Notes Orders of Tribunal
B I
18,14198¢ KSPVC/LHARM

CsP. 410 to 416/88(F)

Petitionersby Shri I.M . Shariff,
Respondents by Shri M.S,Padmarajaiah,

2. In these petitions made under
Section 17 of the Administrative
-Tribunals Act, 1985 and the Centempt
of Courte Act, 1971, the petitioners
| have moved this Tribunal to initiate
Contempt of Court proceedings againat

the respondents for non-implementation
of the orders made in thaeir favour
by this Tribunale..

3. Shri Padmarajeiah, learned
Senior Central Government Standing
Counsel appearing for the respondents
brought to our notice that the
Hon'ble Supreme Court had stayed the
operstion of the orders made in favour
of the petitioners and, therefors,

e : submitted thet these Contempt of
Court procsedings are liable to be
dropped, We find this submission

of Shri Padmarajaiah is correct. @n
this, ‘thess contempt proceedings are

liable to be dropped. We, therafore,

I ’@““%@% drop the contempt procesdings, But
- po e\1“fb“ﬁ

1 >in the circumstances of the cases we

) dLrect the parties to bezar their cwn

"3

cogts,
£
W /] C.F. No,327 to 409,
'3 417 to 429 and
I 434 to 442/88(F)

Petitioners by Shri I,R . Shariff,
Respondents by Shri M,S, Fadmarajaish,

2. In these petitions made under

Section 17 of the Administrstive Tribunale
Act, 1985, and Contempt of Courts Act,
1971, the petitioners have moved thie




In the Central Administrative ey
Tribunal Bangalore Bench, ' 0
Bangalore ‘
C.P. (Civil) Nos., 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88

P, Chander Mohan & 111 Ors V/s The AG (R&E), Kernataka, Bangalors & 2 Ors
Order Sheet (contd)

1.M, Shariff M.S. Padmarajaiah

Date Office Notes . Orders of Tribunal

Tribunal to initiate contempt proceedings
against the respondents for non-implemen-
tation of the orders made in their favour
by this Tribunal,

2. Shri Padmatejaiah; learned Senior .
Central Government Standing Counsel,
appearing for the respondents placed
before us, orders made by the authority

in favour of the pstitioners pursuant to
the orders of this Tribunal subject te

the terms and cgnditions specified therein,
We are of the view that the aforesaid
orders of the guthority which would
sventually result in paymentg to tha
petitioners implementtu!;the orders

made in their faveur by this Tribunsl.

In these circumstances we consider it
{.propsr to drop these contempt proceedings
- - ": f§§a1nst the respondents, UWe, therefore,
\drop these contempt proceedings ageinst
/tha respondents, But in the circumstances
| of the cases we direct the parties to beer

.‘:‘k

N their own costs,

e
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(K5 PUTTASWAMY) \‘ (LoHWA Rm %@
VICE CHAIRMAN MEMBER (A) .
18,1,1989 168.1,1989
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i, V D.No. 3761-81/88 Ty,
SUPRBME COURT 0F INDI

NEW DELHI
- 27.1.89.
meDr@mnShmh Dated e
- BEEE
The A,sistant Registirar
Supresmg Court of ludld
New Delhi g
To
Thg Registrar
zéntral Administrative. Tribunal,
Commercial Complex(BDA),Indiranagar,
Bapgalore-g60038
PRTLTICONS FOR SPECIL AL LJ‘.A\"’ O AEP‘S?«;L(CI”IL) NO:;. 10534-54/88

PITH
CIVIL MISCe PQ”lTTC”S NOG.m’954~%O 74 of 1988
Thpplns. for ew-parte stay)

The Acccuntant eneral & Crs ...Petitioners

‘ s _
8h, H.V.¥anjunath & Crs . .« Regspondents

Sir,
I am-directed to forward harewith for your 1nformation

{

and necessary action a gertified copy of the_____ Orcer . _' 1

. N
applications

of this Court dated_ 25-1-1989 made " p the

| " Yours faithfully,

ASSISTANY REGISTRAR -

bove-mentioned,

ns/19,12.88/1vA
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®
IN THE SUPREME COURT OF INDIA

CIVIL/CRIMINAL/APPELLATE JURISDICTION m{a/"

PETITIONS FOR SPECIAL LEAVE TO APPRAL (CIVIL) NOS. 10534 toar of
!288. 4
(Under Article 136 of the Constitution of India rrom the Order l

dated the 11th March, 1988 of the ikgh Central Administrative
Tribunal Bench at Bangalore in Applications Nos. 415 to435 of

1988(¥)
BDH  aarh B—

CIVIL MISCELIANEQOUS PETITIONS NOS. 22 to of 1988
Arplicatione for a;; notice of motion w a prayer
for an ex—-parte Order .

i
.

w: to be t"‘m
1. The Accountent General, ‘
" "(Accountgm and Entitlements) 0{
Karnateke, Bangalore. : | Assisemne Besioniar (Judl)
2. The Comptroller and Auditor i tz,«%\ -..198
( . @eneral of India, No. 10, W““ Ce:. wgof 1““‘
’ " Bahadur Shah Zafar Marg, New Delhi. \
e The Government of India, A
" by its Secretary, M/o Finance,
Department of Expenditure,
New Delh.i. . essoPetitioners
. Yersus ‘ ;
> T1e g Shri H.Ve. Man;ju.nath
2e Shri H.R. Srinivasa Mur tmf
Se Shri Y.Rama Murthy
4e Shri C.S. Sripada Rao
5 Shri K.S. Ranachandra
G - Shri S.Viswanath
To- © ghri M.Surysnarayana Rao
Be Smt. Vasantha Raju
o 9o Smt. Indira Vedira}
{ N 10, - Shri C.R. Murslighar
11. Kunme C. Saroja
12, " Shri .V.Raghupa‘blw
13 shri K.Gopalan
149 Shri M, Chandrappa
15. Shri Hasan Ahmed <
16, shri H.G. Azeez Pasha
170 . Shri Ko?o ﬁnnlkriﬂhna Pj-llai
18. Shri T.S. Ramachandra
19. Shri S. Bhojaraj
20. Shri K. Muakundan
21. Shri S. Sundarajan «+«sRegpondents
(All the respondents sre working in the office
of the Accountant General (A&E) Karnateka,
Bangalore)
Cmtd.....u.Z/"




S . Ol -

" CORAM3
o HON'BLE MR.JUSTICE M.MJ.DUIT
HOW'BLE MR.JUSTICE T .K.THOMMEN
For the Petitioners Mr. V.C.Mahojan,Sr.Advocate. . -
| - (M/g Anun Madan, m.c. Sherma and . c.v.s. Rao,Advocates
wi‘bh h:.m) : _ ‘
THE PETITIONS FOR SPECIAL.LQAVE 70 APF“AL ARD ﬁHE Arrmxcnmzoms
FGR STAY aboveﬁmenticned being called on fcr haaring befere this Court
on the 25th day of Januany. 1989 UPON haaring Counsel for the Petitioners
hﬁrexn THIS COURT while directing issue of Notice to the Respondents
‘, herein to show cause why Special Leave be not grantea taLﬁ?elzf tieners
i B
erein to appeal to this COurt againat ‘the .order of the Gourt above-
entioned, DOTH ORDER that pending the hearlng and final disposal by

his Court of the a@plication5mentione& abave for stqy after notice,

- the operation of the ordef dated the 11th March' 1968 of the Central
'amanistrative Tribunal Bench at Banbalere in Applications Nos.415 to
335 of 1988(!) be and is herehy stayedz

ARD THIS COU?E QOTH ?UBTHER OKDER THAT IS GBBER be

punctudlly observed anﬁ;aarried inta execution hy all concernea.

) - WITIHNESS the Han‘ble Shri Raghunandan Swarup Pathak,
""Ohief Justiee of Indiey at the Supreme Court, Wew Delhi, this
the 25th,§ay of Jenuery’s 1989. ‘

b

=  (V.P.SINGHAL)
- L | DEPUTY REGISTRAR.



SUPREME COURT

CIVIL/GRIMINAL/APPELLATE JURISDICTION

28k RS SRS WP ACEL IR THRIR LR
1
i, r rr - e
- g o i @228 1 YA g 5
I R T B Sy~ Jraer s s 4.4L.22971 JfA,l,pc%ihnt
Petitioner
ha accountant o g i1 Y Gy “.}/myﬁ ! s
Ve ' Respondent
h. H.‘J._'.-? r:n"m“m e € rs '.;';%35 oy ﬂnts
I R =
TR+ S b4 o
Thek
Dated the
SHRI N
I 4 LA 3.5 TR
Advocate-onRecord for « i - ey
\7. T - SHR1
Engrossed byg;y/ ‘\,\f% ’,l g/, ,5'7 Advocate-on-Record for q
Examined by
Compared with E SHRI
No. of folios - D

Advocate-on-Record for



T D. No.83682-92 etc/as/Iv-a.

All communications should

L be addressed to the Registrar,

" "Supréme C by d
\N\é;l:eby na;:ﬂ Y ssngnatlon SUPREME COURT
Tel hic address :- '
clearaphic @ l’SSSSUPFKEMECO" INDIA
Dated New Delhi, the 59 M&y, 1993 - 19
FROM

The Assistant Registrar,
Supreme Court of India,

TO /
he Reglstrar,

Central Adminlstrative Tribunal,
Commereial Complex (BDA)
Indiranagar, Bangalore-38.

'}K

PEAL NOS,2269- TO 2346 OF 1
cations Nos.240 to 251

entra ministrative lribuna
of 1988, 415 to '435/88, 929 to 939 88, 188 to 215/88, and 1078
to 1083 of 1987.) \© a1 4
¢ ~®
Accountant General Bangalore & Ors., etc. e s sAppellants,
=Versus-

Smt. P.Pushpavathy and Others etc.

. 8ir,
In pursuance of Order XIII, Rule 6, S.C.Re1966, 1 am

« s .Regpondents.

directed by their Lordships of the Supreme Court to transmit
herewith a Certified copy of the Order dated the 26th April,

1993 alongwith gteeftified copy of Judgmet dated 4th February,
th® appeals above-mentioned. The certified copy of the

Ve Ho feipase acknowledge receipt.
Ko \WT/U,/-'S T — Your\s faithfully
\ A o

e w7 /Z’/&‘/ N ASS STANT REGISTRAR
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m THE SUPREME couxr OF mml

CIVIL APPELATE JURTSIICTION o o
S L asMe 440152
CI yIL APPEAL NO5 2263 ~ 1993

(Arising out of Special Leave Petltlon(c) Nos. 10211-22)
: WITH *-
(SLP(Civ11) Nos. 10534-54, 13878-88, 14564-91 14613-18/88)

The Accountant General, Bangalore and Ors., ... A&ppellants
etce

VB,

Smt, P,Pushpavethy & Ors, etc, eee Respondents

¢C R D E R

Special leave granted.

It is submitted@ that tne poirits raised in ‘
these appeals are covered by a judgment of this court
inUnion of Tngie & Ovs. vs. The Secrctary, lad
Civil Audit & Accounts Associstion & Anr etec. JT 1992(1)
3C 586. These appeals are disposed of in terme of

the said judgment,

-=g

/e
c-oooooo-.o.g-..d
(2o YAl & RuBiY)
New Lielhi, , s/
26th April, 1993 .....g?iu..o....é

(<ol aBinitil it}
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T ~° " "IN THE SUPREME COURT OF INLIA

- CIVIL APPELLATE JURISDICTION
o f - » 4

I ‘/ CIVIL APPEALS NOS, 1783-84 OF 1990
' UNION OF INDIA AND RS. | :..._'..Appeilants \ |

THE SECRETARY, MAIRAS CIVIL
AUDIT & ACCOUNTS ASSOCIATION
AND ANR. ETC, : " e .eeesReSpondents

(With C.A. Nos. 772-777/89,  1085-90/89, 535-40/89,
705-725/89, ' 9u5-74/89, 1043-63/89, 1024-42/89, 733 38/89,

739-747/89, 726-37/89, 997-999/89, 3117/89, 1064-84/89,

1000-23/89, 975-96/89, 3623-25/88, 3698-3704/88, .
e Sartified 0 b
3705-14/88 & 3678/89) ‘ W he a true eopy
: | | | m;u\;\(;}g-ﬁaa)
A o | I oY S
a0 JUDGMENT 2| g Cowt of Pk

- ——~-K¢ -JAYACHANIRE' REDDY, J. »~- e

i All t‘uece appeals oursuant to the specml

- Teave grcnted are fll=d by the Union of Indla, the — - R R O N
Comptroller & Auditor General and the Principal Accountant
Gener’al“‘“‘l‘he Only QU€°13101’1 that arises for ooncxlderatlom e

Y

-ﬂe———~145~whethar the benefa.t aunder -0ffice Memo (Q.M.). daLed 12th

June, 1987 1ssued by the Government of Ind*", Ministry of

T e e e S WS P

Finance, Deparunont oi‘ Expendlture should be extended to ~

\ Pl | the members of ;the Accounts Wing of the I_ndlan Audit and
Accounts' Depaft;mont'“'( "AL & AL DY for ':hort) with )

effect from 1 1 86 as in the case of Audit Wing or whether

it should be fr&m 1.4 87 as molcated in the said Ofﬁce

Memo? Several o"f the employeec belm sing to the Accounts

: >‘pet1t£onq and t’he Bongalore Bench of. =x.- e PR L S
Cenﬁf«al Admlnlct“ative Trtbunal ("CHT" for short) held

- that they are en,‘.jtled t.-._o. ‘.t:he benefrt with effect froga

T YT W Ty e oy b e - T b e Y iy




.....

Madras cench of the car Claiming that benafit shoylg be  extendeg

with effect from 1.1.85, The Madras Bench was not prepared to

agree with tha View taken by the Bangalore Bench ang the mattor

Ben'ch- pxesidéd | ovér by himse]f, The Full meneh agread with tpe
View taken by the éangaloré Bench and  answereg .the reference
accordingly, Following the decision of the Ful) Bench, the Madras
£ench  passog the fina) orders, 33 thase appeals are fileg
against Several orgders passed by the Madras Bepch as well as tpho

e @gaior\e;@emh.: It is céntended On behalf of the Union of India

The other part  jg contained in bara 11, 38, Pursuant o those

Tecommendat jong the Sovernment decided to inplenent the same

failed +to appréciate eorrectly that the second part of the
_ N < Ominendat ion of the Pay Comaniss'ion clea:ly indicateg that the - e
nuibar of postg to oe Placed inp the_se Bcales were to be identifjeq

Dy the Sovernmant and the Govermnent_ ‘coulq therefors decige and

then gjye effect at a Jater date, The'learneg Couns2). on  pehalf

of the respondents enployaes contended that the Pay Comnission

I'ecommendeg that there should be Parity jin the P3y s¢ales of the

) .sAtaff_iﬂr_x_ _the 1.2 ¢ A.D, ang Other ’\cc_o;ﬁv_nts Organisationg angd -

since alj of thayp di_scharge the simijar duties the b-::nefit should

R eI -3
T e T e e e e P



be  extendad to a]l of them un1fornd1 with effect from 1.1,88, 1o

appreciate thes» contentions 1t D=Coiles necessary to refer to tha

history of the case briefly and to the roelevant document s

including the ‘ieommnendations of the Pay Commission,

I.A, & A,D, headed by the Couptroller & Mditor General
of India (C.& 5.G.)  recomuended Soim: time in 1533 to Govirmnent. of
Incia tpo pbifurcate I.nN, & N O, .into two Szparat: angd
distinct wings, one to exclusively'deal with 'audit' ang the other
to deal witp 'accounts'with thzir own Separsts  personncl, The

Governinznt of India after considzring aljl aspzcts approv:g

the proposal in Deceipor, 1323, Thereafter ¢, & MG, formaulates g

schanz o 19,12,23 for bifurcation of the 1.7, & 2.D, into two

~Scparate ang distinct wings from 1,.3,84 provididéhrfbr "all

wing w:r, crawing more pay than tb=‘ eona in fr HPLOJnfs wing,

incidcntal and auxilliary matters thersto, 2efore  the
restructuring of th: cacre ¢S, the staff work1 g in tha % & %D,

W2Ie  asked +o exercise their opt1on to S2IVC in eithar of the two
wings,  Soms exercised the OpLIOﬂ There was 3 Srievance that
the varioys &quivalent cadr:s S in Audit and “ccounts wing were not

Paid the gape Scales of pay ang Lh\ pxrqona cllDL od to thc Mcit

The  Pourth Pay Co“u4351on wuwch v s lOOrlna into Various asoects

~Oof th: et ter reo camnﬁn 23 1n 1%5 IxDOff “ha‘ Thore should bz

parify of scales of pay bztwsen tha two Wings,  The Soverniznt
took the né”essary decisicn on the bisigs of thz  recommucnga- “ions
and the sams S2re publisheg in the Gazztte on 13,6, 75, Thz

Governnent accgpL ¢ the r¥conm3nuaxlons relating to the scales of

pPay ang dw31d—d to give effect from 1.1,85 in [espect of the




b e e e

imimenee = - -that _about --53 —par

recommendations of scales of - pay “for~ Group A enployées.
Thereafter Ministry of Finance, Department of  Expenditure
accordingly iésued Office Memo datod 12,5,87 regarding the posts
to be élaced ;n higher scales of pay and it was mentioned that
these orders Qould take effect from 1.4,87, The gricvance of these
ampldyeés is that thesc reoann?néations should take effect from
1.1.86. The FPourth Pay Comiission in para 11,3S of its Report
made the following recommendations:

"We have considered the matter, Therz has all

along becen parity between the staff in the IA & AD

and accounts staff of other departinents, which has

been disturbed by restructring the IA & AD  into

two separate cadres, Viz, = audit cadre - and

o ZEIEET ST accounts and establishiment cadre  and giving higher
pay scales to a major portion of the

staff on the audit side, The audit and accounts

functions are conplemtnary to each other and -are”

---=== .. generally  performed ~ in many Sovt,
ST offices in an integrated manner which is necessary
for their effective functioning, The staff in
thesz offices perform functions of internal check -
and audit suited to the requirenents of each
organisation which are egually important., Thare
is direct recruitiment in the scale of 330-550 in
all the audit and accounts cadres through Staff
Selection Comin,/Rly. Recruitment Board from
_anmongst university graduates, We are therefore of

the view that there should be broad parity in the

pay scales of the staff in IA & A0 and other
accounts organisations, Accordingly ve ‘recomend

- that the posts in the pay scale of Rs.425-700 in the

organised accounts cadres may be given the scale of
1400-2500,  In the Railways this will apply to the
post of sub-head in both the ordinary and selection
grades, We also recomnend that this should oc
treated 'in fut ‘e as a functional grade requiring
promotion as . per A " norinal
procedure, The proposad scale of 2000-3200 of
section officer may: also be treated as a
functional grade, With the proposed scales, ~there
will be no selection for any of the posts, As
regards . the number of posts in the functional
scales of Rs,1400-2500 and Rs,2000-3200, we _note
-nat , ‘Cemt of the total posts of
Junior/scnior auditor and 65 per cent of the total
posts  of ordinary and :sclection grade of section
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i s et

A5

' ¢5:

officer in IN & AD ere in the respective higher
scales,Govt ,may decide the nunber of \postg to be

Placed in the scales of (i) 1400-2500 and {ii)—

- Rs.2000-3200 in the other organised accounts

i > cadres taking this factor into consideration, All

i other accounts post may be given the scales
recommended in Chap,.8,*

i From thlS it anarges that. the pay Commlssmn made two reconmenda-

tions i.,e,:

A e O s

"(i) there should be broad parity in the pay scales
of staff in the 1A & AD &nd other Accounts
oraanlsat 1ons : ‘

Oy e

(ii)  the scales of pPay of Rs,1400-2000 ang
Rs,2000-3200  should be treated as functional
(3rades) requiring  proiotion 4s per  normel
rocedure, The number of posts to be pPlaced in
these scales to be decidad by the Government ,* '

I e v 4L e s

So far as the first part of the t-oonnendat:ons is conc:rlPd At
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sacond part of the recomnendatmns relates to the tn—.atmsnf of the

L RIS .

grad S requ1r1ng promot.ion as per normal procedure ang also the

vy

nuxrmr of posts to be Placed in these scales of pay, - The Pay'
Commssxon also obsarved that in respact of ot har recoxmsenda* ions
the Government will have to take spacific o»c1smns to g1V° effect
from a smta.ole date kc«epmg in vizw® all ths relevant asp=cts
.‘L»—::‘-'- Aocordmgly th\. Government had to exaruna and dec ESs ‘th“ t‘:' ’ Sor
of posts to m placed in these scales of pay and a fmal decision
was taken in the year 1387 ang promotzons mro to b2 jage” as ‘per
hormal procedure, The,refo = the uovernment 1ssued Office Mamo

tha't‘ the appointments to the extent of nwnber of posts Should b2

- wammScales . -of pay of Rs, 1400-2000" ‘arig —'Ks, 2000-3200*'7:1‘5’-“fum“tiénéi s

.
»

f
IR

!Ji

cemmmae s e

v et g s

made with effect from 1,4, 87, The Full Bench having noted that

thz offices belonging to both wmgs do th° Same type of work,

-
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applicable in the case of tho personnel belonging to the Aocounts
wing, The Fu;l Bench 1nterpreted the recannendaf1ons of the Pay
Comnission as to mean that both the wings would not only gat the |
revised scales of pay but they would alsoAget from the same date,
It ultimately held that there is no apparent reason to give : é
different dates of implementation to the members of the “ccounts )
wing and that the Office Memo dated 12.5;87 is ;iolative of
A;ticie 14 of the Constitution of India and it accordingly E
confirmed the view taken by the'Bangalote Bench, B ' :

It may not be necessary to refer to various decisions of

s

this Court on the scope of Article 14 particularly on the question T §
of discrimination, Sufflce if we refcr to few of them which are

cited quite ofteh It is well-settlad that equallty before the

Sree e

~n~—iaw>—mean31that among equals the law should be ‘equal and should e

equally administeted and that like should be treated alike. ‘ :
However, the pr1nc1p1; does not take away from the State the power
of cla551fy1ng persons for legitinate purposas, 1In Aneerunisa

Begum and Ors. V. bahboob Bugum-and Ors. -(1953) S.b.R 404 it was -
| P T held thus-:"

; -~ "A [Legislature which has to deal with ’
| gdiverse problems arising out of an '
infinite variety of human relatjons nust,
of necessity have the power of mexing
special laws to attaln partlcular'
objects; and for that purpose it must
have large powers of sclection or
classification of persons and thlngs upon
which such laws are to opecrate,

In State of West Bengal v, \nwar Ali Sarkar (1952) S.C.R. 284, it
e e WS held tm; :

)
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cannot be' said that .oh‘,thaé date the posts identified subsequantly
‘were "also in ,exisﬁerfcg, In such 3 sitdation the principle of

equal pay for equal work is not :ttracted as on 1,}.°%€.

t

In All India Station Masters® and Assistant Station

o Hasters' Association & Others v, Generélv “ianager, Cantral Raiiways
and Others (1950)2 €.C.R,311 this Court held as under:

"It is clear that, as between the menbers
of the sane class, the quastion whether
conditions of service are the sae or not
may well arise, - If they are not, the
quest ion of * denial of - equal
opportunity = will require serious
consideration in such casas, Does the
concept  of equal opportunity in matters

A,

1R argie Vo & s e K

E!

L e e e e e SRS NI ICE VIR, T S SRMARE AL - b O M SR ORI st ol
Jace R - : .

RS S - - of- —: .eﬂpleyn}ent awly’ . h'ékever ;ff?,‘iﬁ@.‘x.::_:,_'i LIRIE FEECTECH

variations ' in provisions as between:
mapbers of diffecrent classes of
‘erployees  under the Statz? In  our
‘opinion, the  answer must “be --in the

negative, The concept of eguality -can-—+ ~voesl ..o

have no existenc: excuept with reference
to matters which are comnon as between
individuals, betwezn whan ‘equality is
predicated, Equality of opportunity in.
. matters of employment can be predicated
only as between persons, who are -either
seeking the same ‘employment, or have
obtainad the samc enployinent .-

'Pr_cceading further the Court held thus:

the = . conclusion = that equality of
opportunity in matters of promotion, must
mean  equality as betwezn menbers of the
same class of employecs,- and not equality
betwecen members of separate, indeperig:: it
Classzs,” B '

The same principle was later confirmed in the case of Kishori

Iohanlal Pakshi v, Union of India,?,I,R, 1562 S,C.1139,

The 'above tatio has been followed in Unikat Sankunni

Menon v, The State of Rajasthan (1557)3 S.C.R, 430 wherein this

v

CenE e R S R e L R b=Ac R ek

"There is, in our opinion no @&éape from'~ —: T i n. -
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t . |
" Court observed as under, | _
| : . |
| 1t is entirely w:on‘g to think that every
| one, appointed to the samne post, {s
‘ entitled to claim that pe nust be ‘paig
- identical emoluments as any other person
o - 3ppointed to the sajpe Post, disregarding
- the method of recruitnent, or the source
, fron which the Officer g drawn for
appointment tq that post, No- ]
' - equality jg required either by Art,14 or
! Art,16 of the Constittftion;' _

[ —_— : - - : R
In state of Punjab V. Joginder Singh (1953) Suppl, 2 S.C.R,169,

S \ :
t’his_ question has been considereg and‘ it is held thst the question
| )

of den_ial va equal OopPportunity could ér’iseonly as between members

. \
of the same €lass and that it Was open to the Government ¢
o o ’ , . . - '
constitute two d_istinct services of exanployees doing the same work

concluded that the assumption that equ“al work must reccive equal

Py

Having given oyr €arnest considerat jon we are unable to
agreol; with the View tai;em by the Full Bench of cap that the
principle of €qual pay for ‘equal work i's»{at.t‘;ai:ted irrespective of
R =the- ;Facf- ‘that the posts yere iden&f’iedﬁhd Upgraded in the " yuar
) N '1987. There is no qispu'te ‘.that' after sbqh upgradat-.ibn, offiéers
m both the wmgs who are doing the 9‘!0%1 work -are _'beir'i_g"_  paid

. | - ) . 4 = ) . X .
equal pay, Byt that'cann_ot be said tc¢  pe the situation as

well on 1.1,86 also, The learneg counse], however, submitted that

¥as not correct ang that it Was also not-correct to say “that -

| o . . . L L e L . I - ———
s e e DUE_ SUbJeCt ¢ -different “conditions of service,  The Court also
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1al and Others v, Union of India and anothet (1973) 1 S.C.C. 651

a question came up whethbr the report of th° -Second Pay Commission
daid not deal with the case of those petltloners. It was held
thus;

*Either the Government has made reference
in respect of all Government employees or
it has not, ©®2ut if it has made a
reference in respect of all Government
employces and it accepts the
recomnendations it is bound to implement
the recommendations in respect -7 211
Government enployees,. If it do:: not
implement the report regarding ~some
employees ~only it commits a breach of
Articles 14 and 16 of the Constitution,
That is what the Covernment has done as
far as these petitions are con_cemed,"

In P Parameswaran and Ot:hers v. Secretary to the Govornmfnt of

Indla (1987) Suppl. S.C.C, 18 in a short judgment th1s Court

observed that beca’use of the admmstratlve dlfflcultles the

| ;Government cannot deny the benefit of. th\. _re\I1S¢d grade.and SCale

with eff°ct from Jmuary 1,15 73 as in the case of other persons,

There is no di ate that in the instant case the terms

of reference of Pay Com:..ssion applied to all the'categor ies of

Government servants,  ut the i;uestion is as.to from which date - -

OffJ-CC _’_atc. should ge t ‘the thh’“r scales of pay. Identificat jon
~of these posts and the upgradation cannot be treated as  mere
ad;ninisﬁ;ative diffiéultie_s_, ~ The plementation of  the
recoimm-ndations of the Pay 'CcSmmission aocording to the terms
tbeteof 1tself mvolvcd this X Drcrase of ct=at ion of posts after

1dept1ficat1on which naturally took soine tine, The refore the above

' decisj,qps ;eJ,:}ed ‘upon by th_e learned counsel - are of no help to

‘:he other catc ary rcfermo to abovz namely _Assistant.  Accour 's.
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the respondents,

For all the above reasons we sct aside tho orders
, quastionad in all these Civil “ppzals and accordingly allow them,
In thz circumstanges of the cases, there will be no‘order as to
. costs,
Saf —

l...’l...'..0...?.....0.......0\].

(LALIT IOHW SHYRMY)

g(/L\ -

!\YE;\’ DELHI l.‘.o.o.o_o.o.c.....o..oo'o..'..Jl

FESRUMRY 4,1392 (K, JRYACHICRA REDDY)
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. e addressed to the Registrar, @( ,
. 3 e Court, by designstion. - ’
o %  SUPREME COURT
hi dress :-
seaipnied rsa'$sumaerv1sc0" _ INDIA
Dated New Delhl, the%_‘;\}gust,’g 93,
FROM The Registrar (Judicial),
Supreme Court of India,
New Delhi.

TO Registrar,
entral Administrative Tribunal,

Commercial Complex (BDA)
Indiranagar, Bangalore - 38.

CIVIL APPEAL NOS.2269 TO 2280, 2281 TO 2301, 2302 TO
2312, 221; TO 2340 AND 2341 TO 23&6 OF 1993,
(Tribunal's gplication Nos.240 to 251, 415 %o &35, 929 to
939, 188 to 215 of 1988 (F) and 1078 to0.1683 of 1987 (F).
The Accountant General, Bangalore & 2 Ors. ...Appellants.
Versus ‘ -
Smt. P. Pushpavathy & 11 Ors, etc.éfc. .. .Respondents.
sir,’

In continuation of this Registry's letter of even
number dated the grdm%t. 1993, I am directed %o
transmit herewith for hecessary action a certified copy
of the Common Decree dated the 26th April, 1993 of the
Supreme Court in the said appeals.

Please acknowledge receipt,
Yours faithfully,

\ N —

‘ ___;Cﬂf € 1&4 : for Rm\lls}m(wmcul,)
Tt 6o oecnee letin, sSLp Lisk (Gnetertiedabeod) § 19 Resto 9o Pios.
Wﬁ%ﬁ%&%ﬁa&w@m&mﬂmﬁwﬁw -
48 andl 0. oy o o Aokl ity YoV ki enbossbprpesatal -

S ) 218 Skl
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- AN IHE SULREME COURT OF INDIZsiited Rogetmss ¥507 0

CIVIL APPELLATE JURISDICTION | Supreme Courtof fndia o

459597

Wx)p:xxx , XXX
_ rit Petition No, of

199

CIVIL APPEAL NOS,.2269 TO 2280, 2281 70 2301, 2302 TO 2312,

2313 TO 2340 AND 2341 TO %246 OF 1993, _
(Appeals by special leave granted by this Gourt by its Order dated

the 26%h April, 1993 in Petitions for Speciel Leave o

Nos,10211 to 10222, 10534 to 10554, 138

Agpeal Civil)
%o 1

to 13888, 1456 14591

and 14613 to 14518 of 1983 from the Judgments and Orders dated the
29th Fekruary, 11th March, 14th July, 29th February and 25th January,
1988 0f the Central Administrative Tribunal, Bengalore Bench, -
Bangalore in Application Nos.240 o 251, 415 to 435, 929 %o 939 and

188 to 215 of 1988 (F) end 1073 to 1083 of 1987 (F

| CIVIL APPFAL K0S,2269 TO 2230 OF 1993,

The Accountant Geﬁéral, Bangalore & 2 Ors,
Versus
Smt, P, Pushpavathy & 11 Ors,

(For full cmuse title pleesse see
Schedule 'A' attached herewith),

CIVIL APPEAL NOS,2261 TO 2301 OF 1963,

The Accountant General, Bengalore & 2 Ors,
Versus
Shri H,V, Manjuneth & 20 Crs,

{(For full cause %title plezse see
Schedule 'B' attached herewith),

CIVIL APPEAL NOS,2302 TO 2312 OF 1993,
Union of India & 2 Ors,

| Versus
Shri K. Balasubramanian & 10 Ors,

(For full cause title please see
Schedule *C*' attached herewith),

CIVIL APPEAL NOS,2313 TO 2340 OF 1993,

The Accountent General & 2 Ors,
Versgus

Shri H, Gopalakrishna & 27 Ors.

(For full cause title please see
Scheduel 'D' attached herewith),

R

respectively).

P .Appeliants .

AN

e sRespondents,

e uApp ellants .

£

Tt

1w
S0

ve ;Respondents.

&

ez,

3
g
58
¥
‘,’i
!

i

o aApp ellants .

»« .Respondents,

ve.Appellants., '

N
y

+s sRespondents,

,00.2/-
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CIVIL APriuAL NOS,2341 TO 2346 OF 1993,

Thé Accounta.t Genersl, Bangalore & 2 Ors, ees cAppellants
Versus
Smt, S.G, Bharathi & 5 Ors, o sRespondents,

(For full cause title plesse gee
Schedule 'E' atiachel herewith),

£6th_April, 19537,
CORAM:;

HON'BLYE MR, CUSTICE K, JeYACHANDRL REDY
HON'BLE MKk, JUSTICE S.F. BHARUCIA

For the Appellante
in al)l the eppecls: Mr., ¥.C, ¥ahejcn, Senior Advocete,
(Mr, P. Parmeswaran, Advocate with him).

The Appeais above-menlioneu being called on for hearing
before this Court on the 26bth day of April, 1993; UPON perusing
the record anc hearing counsel for the appellants herein and
U+ON counsel for the appellants herein submitting before the
Court tnat tne points raised in these appeals are covered by

a Judgment of this Court in Unicn of Indie & Ors, Vs. The

Secretary, Madrae Civil Audit & Accounts Association & fnr,etc,

reported in JT 1992 (1) SC 586, THIS COURT DOTH in disposing
of the appeals in terms of the aforesaid Judgment OFDUR;

THAT the Judgments and Orders dated the 29th February,
114n March, 14th July, 29th February and 25th January, 1988
of the Central Adwinistrative ‘fribunal, Bangalore Bench,
Bangalore in Application Nos.240 to 251, 415 to 435, 929 to
939 and 188 to 215 of 1983 (F) and 1078 to 1083 of 1987 (F)
respectively be and are hereby set aside and inplace thereof
an Order dismissing said Application Nos.240 to 251, 415 to 435,
929 to 939 and 188 %o 215 of 1928 (F) and 1078 to 1033 of 1987
(F) filed by the respective respondents herein before the

aforesaid Tribunal be and is hereby substituted;

N

0003/"
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" AND THIS COURT DOTH FURTHER CRDER $hat this ORDER be
punctually observed and carried into execution by all concerned;
WITNESS the Hon'ble Shri Manepalli Narayanareso Venkatachaliah,
Chief Justice of India, at the Supreme Court, New Delhi, dated
this the 26th day of Aprii, 19493,

Sih

(R.C. JaIn )
DEPULY REGISTRAR

e
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A g2 tion undar Articy A 136 of tha Gon sti tution
cf Inadta for Special Ko gve to- @oaa,. from the
judgm®nt and ordsrMated 11,3, 1988 pascad by -
i C’entral Adni Strative "'-!bunal, Bmgaloré
5l in Origiphl applicstion Nos.415 to 435

24 {n_&h *’“P > matter ofs--

1.

3.

T2 Accountant Gn2ral,
{ccounts. ang- ’h\.itlame')ts)
Xamn ataka, Bangalore.

- ™2 Gomptroller ang ’\Udlgo‘.

A_;.‘_G=n°rgl of- .Lndia, Ho. 10, -

Bahc,dur S5 25F oy Marq, New D°lni.
s Q)V"‘ mm2nt of Ind 5, - -

_oy its uecr’ta*y,?H/o Finace,

D=pari:n°nt of Ekper‘ditur@ -

LR

New DelOf. . ... . s~e  Fatitioners

.-+ VBRSUS

S0zl 2Ye Manjunzihn

chtyq “‘:‘oRol Srint Vasay Mar: .._;

Sri X% Rama l\'u*i-ﬂy‘

DA T =R S e
Shri K, Se _vv~cn,nd:a
aﬂri Se ‘,7:’ sWannathh

Sipd M, '&l-yma"av‘-na Ro
Snt. Vasgntha Raju

e, u‘rﬁra Vadiraj

7

S‘nd C’ R. u =1 igll . T

Kunm . 53?‘{)3'-1

S SR Rzgiupathy

ENpi Ka Gopal oy

Sfiys e Cf 27 ~ppa

S‘.) ri “"ES‘“;; .'".nﬁ‘.e ad

©0rd f8Ge rm3ez Pashy

Siri Y.P. UnnilizisMa P11 g
Sn}"j, Te 5s ?Hnac“andza

a2/~

. s 2 o hY B T et ee o o s e

Ay iy g e - gn
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19, iz s, Bnojaraj |

20. Siri K- Mukundyn ... -

21, 3hri s e~ Sundasraj an T Respon@nts

(al1 e respon@nts are working in
th office of tle Accountant General (aAgR)
Karn atska, Banggalore)

'Ib — .. - - .

' T2 ‘on'ble the onjag Justice of Indig
and b1§ Companion Jugtices df_.tlfé
m,-'blp Sipreme Cou t of I!ldia;

-

Tfé famble pefition of the

—

10ST REspD LTHJ.'.,LY S

1. Tis qs aspetiA
®nstltutiono £ In i/a for ao°c.m’ le ava .to q:p'-"

from +in Judgment adordr dateg 11 3. 198% passeqd
by t ntr-1 A ~inlst“ét1vr-= Tribunail, Bangaloxe'
Banch in Originl Xplications Nos, 415 to 425 of
1988.,_ By the

Tribunal x:bly'

_ aid Judgment and ordar tll Tonto

g_ on i'l;s judgm"nt and orcbr dated_

7/8 7.1987 iy the case of Nahjunds Swamy, Hrected

that the re ond°nts Perein be given He pay scale s
pre qcr.lbecit by the oM dated 12 6 1987 w.e f. 1 1 1986
inst2 24 1441987 provideg for in the saiq oM,
™ *H¥ion2rs submit that the g4 4 diracten is
contrsry 4o the p;oviqlo_ns,gf tie om dated 17.8.19g7

and &@s IV3S to be e3¢ aside: in t‘?e" interest

Ry
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IN THE SUPRENT nOURT OF INDIA 7
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In 4ve rmatters of:

‘ *
1. U-ion of Indie,

thrrmgh Secretary to Govi,,
Of Indis Y/c , Firance,
(Daptt, of Expenditure),

New Delhy, . A
2. The Deputy Director of - -
, Acoount g (Postzl),
/ Kamataka Circle
Bangslore.1
3. The Director General, o

(Postal Wing)
Dgk Tar. Briawan,

Hew Delhi, - ¢+ oFETITIONERS
VERSJS e e
1, Shri K, Balesubramsnt ey ST e
' S/o Shri My& Krighn-r .
2, . Y,L,PrabhaVé‘:ha«'!twa
o D/o Shri Y lexehmenagc 1ar
3. Ks. €, 8ulcchana, _ e
- L/o Shri s, Sampangd T e
4. Shri K.S,Suwdaram, B I
s S/o ¥,8, Srindvasan
€ Shri S.8ugvumayasn,
e £/0 Sa, P.S‘f)a;:r.‘.ugan'x
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4_..4_&)“ e

‘=l - L @
o St Vifiaylaienmd Gopatanpe shnan,
< B/o &hri .R.de.ruva‘xgada:a '

7 . Sk, Regamani s, Rao,
=~ ¥/o Ehri 5.6, susbs Rao

Se Emi. Mery Philomens C'Couto,

< w/0 &ari QoL D'couto

C. Sh, P,Murthy¢

- S/0 Shri Pocngodat

100 sue, Pedind wecwny, .. -
W/0o &irs FoMurthy, -t ‘

i, snrg M.Radhekrishnan,
~ 8/c M.Mecnagkshi Swridai-gm M

(A1l are working as Senior

Accountants in the'Office,

of the Deputy Director of

Accounts, “Bagavan Bhawan,

Bangalore.560 0010), » + «RESPONDENTS,

’ * TETTL T ey S v'p o
IN THE MATTER - An_spplicefioninder Articte:-

135 of the Constittiticn of: -7
Indis, for grént of Special -
Leave tc Appesal ajainst the
impugnead judgmént and or der
dated 14‘:5 July, 198s Passed
by/ the ééntral_ Admini étrative
’I:r_bunal, Bangalore¢ Bench,
/éangaloré in application ()

/%0929 £5 939 of 1083

.
/ T
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6 of tf2 unstit tution
- app2 sl £rom the -
3 29.2.588 passad by the
bunal} Bsigalore Bench
188 +o 215 of 1988(F
:r(i in #ie mattar ATS
le e Account=nt &En2ral
T TR dchuh ts and Bntitlements)
- Kamataka, BatigaloI2e
2. 4= - Gmptroll2r and Auditor
ozl of-Indls, Noe 10, -
. B';:-H,'::GQ'J»E stigh zafar Marg, N-w Delid
SETLT 3T IO Vi mnent oL Indt g, by its e
Ao, WETTEIEIILTT L ‘mc-ﬁtav:v' _‘*Jr/o I‘d-n ‘DC , - s e *—_:__ ]
-~ ——— Dwpa :m“’nto». mend.m*urQ - - )
Naw mlnlo ) PetitiONQIS
- . .. - VERSUS
- 1 SOri P Gopal skrisina
2.  Shyl KeRe suri Bzou i
T3y std TVl RelsPaa -
4, 7ol PaSe WaFayana Murtdy ST YO
S, ghry e S“-»n<ar Ry —
E.a. sird P 3Pujznga %o
7. Syl & R‘Jlmc’}("ada P20
T —'34.\ 'SST.‘:’: 3_-‘,'- N= gDer =N - T
- —9,7 S5, E85] aclendra-Co* *1/ T T T T
10, Sot. SNe mimind T
11, &iiul P a‘wt“a““ —
T2, sy M-_.ez, EaENadni o e sy
13, S9zi M. Dzuali nr'a’:L any .
1ie 4 MNe IT"
15’ ?‘., )
12. o
‘—"
L
18,
19,
20.
2‘.‘\.!
22, DI «
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IN THE SUPREME COURT OF INDIA ~
CIVIL APPELLATE JURISDICTION §' 1
SPECIAL LEAVE PETITION (CIVIL) XO. \\\Q\q \ F 1528,
C Al ,,?zm-\u., |
4n_the matter of :

1.

2,

The Accountant-General,

dccounts ‘& Entitlema hts,

Karnataka, Bangalore. _ - ) )

The Comptraller & Auditor, L em==nT v. -
General of India, no.10,Bah alur

Shah Zafar Marg, New DelH.,

3 The Government of India, by
its Secretaxy, Ministy of Finmce, _ e
Department of Bxpendi ture, New Delhi_.;:_‘_m__
-es_Petitiorers
V/s ‘ - o
1. Smt.S.G.Bharathi T
2. Sri T.Gokulnanda, e e
3 Smt.Bowmya D,Pant
4, Smt.An asuy a Gokhale e .
5. Smt.N.S.Leel avathy TR T
6. Sri D.R.Srinivasan, -
A1l woirking in lthe office of the
Accountant Geheral A(A&E)., Karnetek g,
_ . Bangelore. oo Resp‘onde nts,
WM':- Potition under Article 136 of the

Cansti tution 02 India fran Judgment
and Order dte 25.1.1950 of the
Céntral Admn.Tﬁbunel, Bangalore
in 0.4 .,Nos, 1078 to 1083/1%e3.
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SUPREME COURT

ORIGINALJURISRICTION

CIVIL Al'VELLA E JURISDICTION.

WIRERIBEDR ¢ IVIL hikuAL ROL,2268 TO 2280,2281 TC 2301
2302 10 2312, 2313 TC 2340 4.0 2341 TC 23L
OF_ 1943,

- — " ——— gt

. ) AT N AL T *
e . 2 i " . 5 O

e

¥
5 RunonNr: ¥
ute fcccuntent General, Appelloats, g
Bangelere & 2 Ors. etc, i
&
Versus 'l
|3
Smt. P, Pushpavethy & 11 Ors, Respondent g,

®tc.etc,

CENTRaL ADMINISTRAIIVi T IBUNLAL, BANGALURE

b Cli, LALGALIRE,

Application Nos,250 to 251, £15 to 455,920
Lo 939, 188 to 215 of 1988 (F) and 1078 to
108> ox 1537 (F)

XD ste HERX XAEKAK XA85

LRI 0Simg o —THE APTELLS,

£ April, 1993,

Rl P, Parmeswzrau,

Advocate o~ Record for the Appellants in

Civil Appeal Nos.2269 to 223G, 2211 to 2301,
2213 to 2340 and 2341 to 2346 of 1003,

SHRI C.V. Subba Rao,

Compared with

No. of folios Advocate on Record for  th e Appellants in Civil App .
Nos.2302 to 2312 of 1993,

GV/13.£.93
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